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TWENTY -nnll REPORT 
(PnRated OD 25-1-1,", 

I. the Chairman of the Comminee on Private Memben' BiIIli and RC5Ctlulionli, 
having been authorised by the Commince 10 present the Report on their bchllif. 
present this Twenty-fifth Reporl. 

2. The Commiltce met on 23 Augulit, 1993 for-
I. Examination of the COn5litulion (Amendment) Bill. 1993 (Amtndmm' 01 

,,,,ide 7S .... ) by Shri Rajvir Singh under Rule 294(1) (a) of lhe Rules of 
Procedure. 

II. Classification and allocation of time for disc:u!i.wn of Bills (vi. Appendix) 
under dauses (b) and (e) of Rule 294(1) of the Rules of Procedure. 

E ....... llon vi Conslilat.... (A.mend ... 1) Bill 
3. The Committee considered the Bill and arrived al Ihe following findingli ali 

a result of their examinalion of the BilI:-
Fladlnp or the COIII .... I1_ 

The Constilution (Amendment) Bill. 1993 (Amlmdml"III til urtidl! 75, I!I('.) 
by Shri Rajvir Singh. 

The Bill seeks to amend the Conlitilution with a vicw 10 providing Ihal if allY 
penon who is appoinled u a Minililer wilhoul being a mem\lcr of eilher HOllliC 
of Parliamenl or the l.cplalure of a Siale. U Ihe case muy be. iii nol elccled us 
a member of either House of Parliament or Ihe Siale Lc,i!;Jlalurc wilhin II JX=riod 
of sill monlhs from lhe dale he is appoinled as a Minisler he Ihall ccalle 10 he D 
Minister al the expiralion of six monlhs and he shall not be reappoinled as 
Mini.~r for a furlher period of one year. The Bill further seeks au pruvidc. Ihal 
penons nominaled 10 Ihe Council of Siaies or 10 Ihe l.caillDlive Council of 
Siaies or who is nominaled to represenl Ihe AnaJo-lndian eommunily .• hall nol 
belon, 10 any poIilical party. 

After COIIIidcriaa aU aspccu of lhe Bill. the Commillee recommend Ihal the 
tnembcr may IlOl be permitted to mo¥c for lea¥c to introduce the BiU. 

- a..ItkaliOll and allonl"" ., time 10 Bills 
4. The Committee lhen considered classifICation and allocalion of lime 10 ninc 

Bil ... specified in lhe Appendix. 
S. Afler considcriaa .11 aspeels of Ihe Billi. lhe Commillee recommend Ihal 

lbe foIlowin, Bills be pIKed in calcFry 'A':-
(1) The Faxaaioll of Limit on Borrowinp Bill, 1993 by Shri Gcor,c 

Fernandes. 
(2) The ConstitUlioll (Amendment) Bill. 1993 (Ammdment u/ urticlr.f 11) ulld 

llJI by Shri China Bau. 
(3) The Constitulion (Amenchncnl) Bill. 1993 (Amtndmt'nt (1/ ttrticlr .J14J by 

Shri Chitta B ..... 
(4) The Political Parties (MaintCRance and Audilin, of Accounts) Bill. 1993 

by Sbri .... SiaaJa. 
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The Committee funhcr recommend that the rem.ininl fiye Bills bc-plKed in 
category 'B', The Committee recommend allocation of time for each of the: Bills 
u shown in column 5 of the Appendix, 

RmNII .......... 
6, The Committee recommend that-
(i) Shri lUj~r Singh be: IIO( permitted to move for Ic:aye 10 introduce hi5 

Conllilution (Amendment) Bill; and 
(ii) the c:Iauifec:alion and allocation of lime to Bills by lhe: Comminee. a5 

shown in the Appendix, be: agreed to by the HOUIC, 

NEW DELHI; 
AUlust 23. 1993 

Bhadra 1, 1915 (Saka) 

S, MAWKARJUNAIAH. 
ChlIirmlln. 

Com",;,,« (III PriWlle Memlwn. 
Bills und Rnollllions, 
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APPENDIX 

51. Name of the: Bill and member-
No. in-charge 

Bill No. Catqory nme: 

1. 11Ie FlUtion 01 Limit on Bonowi.... 60 of 1993 
Bill. 1993 by Shri GCOIJC Fernaadc:s. 

2. 11Ie Hi,h Coun Judp (Coaditiou of 69 of 1993 
Scrvic:c:) Amendment BiD. 1993 
(A"'~n4lIJtftlt o/Ih~ Fust SdtHNk) by 
Sbri Guman Mal LocIha. 

3. 1bc Representation of tbe People 78 of 1993 
(Amendment) Bill. 1993 (S"b.stitlllion 
0/ n~w l«I;on lor Sft:IioIi J. ~IC.) by 
Sbri P_an It....... Bansal. 

4. The CoaIaitutioa (Ameacbnoat) BiD. 17 01 1993 
1993 (AIIIC'II4Im~lIt 0/ mic/~ /69) by 
Shri Chitta Buu. 

S. Tbc Constitution (AmeadlDCllt) Bill. 10 01 1993 
1993 (A"""dlMlit 0/ ."iel"s /2J .,.41 
2/J) by Shri Chitta BL'u. 

6. 1bc Conatitution (Amendment) Bill. 75 of 1993 
1993 (Amm4lm~nt 0/ ."ic/~ J14) by 
Shri Chitta Buu. 

7. 11Ie: Conatitution (Amendment) Bill. ,,, of 1993 
1993 (Amm4lmmt u/ Snnth 
S(:hrd,,/~) by Shri Chitta B ..... 

8. 11Ic: Arms (Amendment) Bill. 1993 81 of 1993 
(Substitution 0/ MW xctioll lor l«lion 
II. nc.) by Shri Mohan Sin .... 

9. The: Political Panics (Maintenanc:c and 79 of 1993 
Auditin, of Accounts) Bill. 1993 by 
Shri Mohan Sin .... 

rccomm- n:comm-
endc:d ended 

A 2 hours 

B 2 hours 

B 2 hours 

B 2 boun 

A 2 houn 

A 2 hours 

B l houn; 

B 2 huul' 

A l huun; 




